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BRITISH INDIA CORPORATION LI-
MITED (ACQUISITION OF SHARES) 

BILL-Contd. 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN): I 
beg to move·: 

"That the Bill to provide for the 
acquisition of certain shares of the 
British India Corporation Limited 
with a view to securing the proper 
management of the affairs of the 
Company and the continuity and 
develOpment of the production of 
goods which are vital to the needs of 
the country and for matters connect-
ed therewith or incidental thereto, be 
taken into consideration." 

The British India Corporation was 
registered in 1920 and I suppOSe it is 
known to everybody in this country 
that the two important units viz. Lal 
Imli and Dhariwal, which were fonn-
ed by this Corporation, had the pride 
of place in our country in producing 
woollen cloth. Presently BIC is direct-
ly owning and managing the two 
woollen mills I have just mentioned. 
These two woollen mills have also an-
other important aspect because they 
employ a bout 8,000 workers and have 
abaut 15.000 woollen spindles, 17,000 
worsted spindles and 500 power-looms. 
This is a very important factor to -be 
mentioned here. 

BIC has two subsidiaries. namely, 
~ Mills Co. Ltd. and Brushware 
Limited, 'Kanpur. Besides, it has subs-
tantial shares in various other com-
panies like Cawnpore Textiles Ltd .• 
Cawnpore Sugar Works Ltd., Champa-
ran Sugar Co. Ltd., Saran Engineering 
Company etc. 

The shares of the BIC in Eliin Milla 
Co. Ltd. and Brushware Ltd. are to 
tbe extent of 57 per cent while in other 
units mentioned earlier, the shares of 
the SIC vary from 38 to 49 per cent. 
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The Government of India startec:! 

taking active interest in the affairs ~ 
the BIC since 1960 when the financial 
affairs of the Company were causing 
great concern to the nation and the 
country. By 1980 the Government met 
financial institutions had acquired ar-
ound 30 lakhs equity shares out of the 
total of 65 lakhs shares and thus the 
President and financial institutions. 
together got the voting power to the 
extent of 44.3 per cent. 
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The other major group was of Bajo-
rias who were holding 41 per cent con-
trolling pOwer and it is a fact which Is 
known to everybody that while the-
Government was nominating the Chair-
man for the Corporation, the Bajorias. 
were nominating the Executive Director 
and this dual control was causing a lot. 
of problem ..... 

MR. CHAIRMAN: Mr. Minister you. 
look to me, not to that side. I 

SHRI KHURSHEED ALAM KHAN: 
Sir. I have beautiful faces on all sidelL 
So I have to look at everyone. 

MR. CHAIRMAN: But it is the beau-
ty of the faces. I think, on the other-
side. 

SHRI KHURSHEED ALAM KHAN: 
As I said the dual control of the finan-
cial performance of the Corporation 
under the dual control particularly 
during the last two or three years was 
causing a great concern and therefore, 
something had to be done to correct 
this position. And, as a result of thiao 
dual control and mismanagement, tbe 
losses were mounting aDd the liquidity 
position was severely affected. The Cor-
poratiOn was on the verge of coUapae' 
thus affecting production of goods 80 
vital to the needs of the aeneral publiC. 
besides affecting emplo7JDent of a larp 
Dumber of perSODa directl7 on the aD" 

·Moved witb the recommendation of tbe President. 
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band and adversely aftecUna tbe inter-
est. of the Government. Public finan-
cial institutions and the state Bank of 
India, its bankers, on tbe other. The 
accumulated losses a8 OD 31.3.1980 after 
wiping out the general reserves aggre-
gated to Rs. 358.19 lakbs. So, it was 
necessary to do something about it and 
tberefore to prevent industrial unrest 
and keep the Corporation going. tbe 
Government of India gave 3 guarantees 
to tbe state Bank of India during the 
year 1980-81 to the extent ot Rs. 817 
lakhs to keep the Company going as 
the bank had refused to advance them 
any loans without the guarantee of the 
Government Of India. 

The Government and the public 
financial institutions had invested con-
siderable funds in the equity /prefer-
enCe capital of the BIC. The BIC's ac-
cumulated loans for the last 3 years 
amounted to almost Rs. 14 crOres which 
further caused great concern to the 
Government and to the management of 
these mills. And besides this, the high 
rate of interest amounting to about 
Rs. 3 crores annually was an additional 
burden on the resour('es and tbe finance 
of these units. 

Apart from this, the plant and ma-
chinery of the Corporation required to 
be modernised and renovated at an 
estimated cost of Rs. 348 lakhs under 
the first l)hase of modernisation. But 

15." lars. 

the Corporation was not in a position 
to complete even first phase of thJs 
modernisation because Bajorias were 
not willing to invest any amount and 
it was not possible for the Government 
only to undertake such reSPOnsibility. 
Suc-h being the situation it Was consi-
dered not prudent for the Government 
and the financial institutions to invest 
more funds in the Corporation unless 
of courser the ownership vested onlY 
with the Government. It was. there-
fore. decided to compulsorily acquire 
aU the shares of the Corporation as 
held in private hands by Promw.atiOD 
of tile Britieh India Corporatlon, (Ae-

(Acquisition of Shures) BUI 

quisition of Shares), Ordinance of ll~ 
June, 1981. I feel this was the red 
letter day for all the people who were 
interested in this Corporation and par-
ticularly for the workers--8000 in nwn-
ber, who are working in these units. 
For acquiring all the shares as held in 
private hand Government would be 
paying an amount of Rs. 22.60 lakha 
to the erstwhile share holders. TbJS. 
amount is based on a valuation ot 
shares on the British India Corporation 
made by the Controller of Capital 
Issues. The valuation was found to be 
negative and in such cases only 10 per 
cent of the face value of shares botht. 
equity and preference, is allowed. Ac-
cordmgly, the Ordinance stipulated tbe 
. amount to be paid in respect of shares 
acquired at the rate of 50 paisa per 
ordinary and Rs. 10/- per preference 
share. As per draft scheme of rehabi-
litation prepared by IFCI in July, 1981, 
the quotatton at the Calcutta Stock Ex-
change was also showing that the BIC 
shares were almost negative. 

The financial institutions have al-
ready undertaken a .comprehensive 
study for the reVIVal of the Britisb-
IndIa Corporation and the Government 
have received a report of the IFCI to-
wards the end of ~l  which is under 
active consideration and soon decisions. 
will accordingly be taken. The recom-
mendations contained in this report 
involves proposals leadmg to certain 
commitments by Central Government, 
financial institutions, state Bank of 
India and the state Government. Now 
it would be possible to ensure unified 
administration and Government will 
have control on the affairs of the Cor-
poration and it would be possible for 
the Government and the financial insti. 
tutions to inject necessary level ot 
funds to revive these two prestigious ~ 
institutions. 

Government guarantee Of Ra. 472 ~ 
lakhs given in January 1981 was ex· 
pected to meet the re ~ire ents of tba . 
Company till March. 1981. But it 'WIlI"-
be ful1ber necessary for the Govern--
ment to provide additional IU8PDtee. 
Tbls abo ia recefving the attention ancJI 
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tnecessary action wID be taken accord .. 
ingly. 

MR. CHAIRMAN: Motion moved: 

"Tbat the Bill to provide for~ the 
acquisition of a certain shares of the 
British India Corporation Limited 
with a view to securing the proper 
_management of the atlairs of the 
Company and the continuity and de-. 
velopment of the production of goods 
which are vital to the needs of the 
,~ountr  and fOr matters connected 
therewith or incidental thereto be 
taken into consideration. " 

·SHRI SATYA GOPAL MISRA 
(Tamluk): Mr. Chairman. Sir, I rise to 
Slpport this British India Corporation 
Limited (Acquisition of Shares) Bill of 
1981. I support this because our ~  

bas always supportE'd all efforts to con-
vert private ownersh.lp mto public or 
Government ownership. But, Sir, I am 
findina It difficult to understand two 
things. Firstly. in 1968 it was noticed 
that the financial stability of this com' 
pany was fast detenorating. An inves-
tigation was conducted in the aitairs of 
this company. The investigation report 
was received in ~ .rrO. In 1971, the 
Government assumed partial control in 
management Clnd touk some responsl-
bility in financial matters which has 
grown to Rs. 8 crores and 17 lakhs oi 
rupees in the last eleven years. Today, 
you are talking about acquisition of its 
shares. Why has this action been de-
layed so much? Tn whose interest so 
much time was ill' ,wed to lapse? Why 
was this COmpany not taken over in 
1971? 'rhe same p<l rtv whiCh is in 
power t )day was also In power in 1971. 
I fail tf. understand why they did not 
, take it (lVer at that time fully knowing 
that it \~as going in the' red. Moreover, 
they he: ped the company to procure 
loans and financial assistance from the 
state Bank and L.I.C. etc. This is baffl-
tng indeed. Secondly, two renowned 
MWs are part of this corporation. :They 
are the LaI Imli and Dharlwal'Mtns -

(AcQuisition of Sure.> Bill 
who are famOUS for manufacturinl pure 
wool, woollen cloth ete. Many depart-
ments of the Government includina the 
Defence Ministry perhaPs purchase 
their requirements from these mills. 
Therefore they have a very wide and 
ftourisbin; market. Now, how did such 
an industry faU sick? This i. indeed 
surprising. We have aU along been 8&7-
ing that since our Independence in 
1947, the Government bad followed 
such a capltaUst policy which has re-
sulted in the concentration ot the 
wealth of our country in the hands of 
a few individuals or famUies. These 
capitalists have their representatives in 
the Government also. The state polley 
is dictated by them. In fact, these are 
the people who are mnnina the Gov-
ernment of our country. They are 
wholly self-seekers. They want to go 
on amassing wealth and make moun-
tains of persona 1 wealth They evade 
income-tax bribe officers. ta~e (\\It the 
profits of o'ne Mill or factory and invest 
it somewhere else and in this way gra-
dually leads a flourishing industry to-
wards ruin and bankruptcy The Gov-
ernment is a mute spectatoI' because 
their representatives are InSIde the 
Government and the Government runs 
according to their dictates. As a result 
of this. many many more industries and 
mills are also falling sick like thiS Bri-
tl;::,h India C(JrpuratlOll and are m{Jvmg 
towards finanCial ruin. These people 
ignore the legitimate demands of the 
workers, leave them to starve, tq,y 
raise the prices of their product$ in a 
most irresponsible mannt:'r. They hide 
their wealth in various banks and go on 
amassing vast personal wealth totally 
ignoring the interest of their country 
They suck an estabbsbment dry and it 
gradually falls sick. They carryon un-
fettered plunder of the countrTs 
Wealth. They bring misery for the 
working classes and ultimately for the 
entire poor people of the country. The 
Government is helpless they cannot 
take any action a,ainst theSe' pirates. 
They can only mount heavy loads of 
indirect, taxes on tbe masses which 
raises the prices of all commodities slq 

-The original speech was delivered in BenaaU. 



neketin,. Now, the British India Cor-
poration was not taken over in the last 
el&ven )fears only because tbe Bajoria 
family who control the majority shares 
01 this Corporation and are the proprie-
tors, is sure to have association with 
those who matter in the Government. 
That is why they were allowed to loot 
and plunder for the last eleven years.. 
They were also helped to raise the 
aforesaid 8 crores and 17 lakhs of rup-
ees to make their loot complete. In the 
context of this Bill, I am reminded that 
many other industries 011 over the 
country are fast moving towards in-
duced sickness. What is the Govern-
ment s thinking in regard to them? 
What se ~ do they contemplate to 
prevent them from falling sick? 

Now, when the Government is tak-
ing over this Corwration, we have to 
thmk what is the financial and eco-
nurnIl condition of the 8000 workers 
who are emloyed there. Have their 
Pl 0\ Ident fund amounts been depo-
slted and properly accounted for and 
whether they got their bonus and 
other dues that they were entitled 
to, regularly? ~ have to know all 
the!>e thmgs, "1 wish and hope that 
the Government wIll pay <hIe aHent.on 
to the lntercsts of the workers after 
the take-over. The workers will not 
be allowed to suffer On any account. 
One thing more, Su, the existing 
Board of Director s has become diseas-
ed and has to be wholy reconstituted. 
A complete overhaul is necessary. If 
the old Board of Director is brought 
back then the same routting situation 
shall prevail. Entirely new Board of 
Directors with representatives of the 
workers to the maximum possible 
extent-must be constituted for effici-
ent working. 

Lastly, Sir, the Government is tak-
Jng over the responsibility of running 
this company and are spending a huge 
amount in buying its shares also. Why 
are they going about like this? Why 
are they not nationalisin. it right 
away? This is an industry ot national 
importance and should have been na· 
tionalised. I will like to know from 

(A-CQUisition of Shares) BiZl 

Hon. Minister his clear vieWs In this-
respect. I also hope that be will pa7 
attention to the points raised by me. 

SHRI R. L. BHATIA (Amritsar) : 
Mr. Chainnan, Sir. I rise to support 
the Bill presented by Shrl Khursheed 
Alam Khan and I congratulate him on 
his taking over this British India Cor-
poration Ltd. This Corporation is fair-
ly popular and has a big name in the r 
country and is producing high quality 
snuff fOr the country as well as for ex-
ports and it is also producing woonen· 
goods for the armed forces. But, some 
how or the other, this Corporation went 
into the hands which tried to violate· 
rules It went into the hands of those 
peopie who are trying to make un-
necessary benefits out of it. 

We all know the famous Mundhra 
case. Mundhra, somehow or the other, 
through a shabby deal, got shares of 
this Company and then tried to take it 
ovel', from the back-door and there was 
a great row in this country; and there 
was a gOod deal of discussion in the 
House and So it was decided that the 
Government should mtervene 'lnd the-
Government did purchaSe shares ot 
Mundhra and that Is hew the Govern-
ment interest was drawn into this Cor-
poration. 'the Minister has explained 
to US 1ts balance-sheet. But these Bajo-
rias are also doing the same sort of 
thing. It was mis-managed and the in-
terests of 8,000 workers were involved 
in this Corporation and Government 
was naturally concerned not only about 
the finances which were public finaQces 
but the public institutions have ad-
vanced crores of rupees to this concern 
and this fine company which has a 
number of units in this country direct-
ly under it like Lal Imli and Dhariwal 
woollen goods which are very tamQus 
and they have got a number of subsi-
diaries Which are controlled by them. 
It was in public interest to look into-
the affairs of this Compauy and when 
thE' Government found that it was gett-
ing sick and the interests of the work-
ers were not safe, the Government took 
it over. I congratulate the Minister 1o~ 

this. This unit in Dhariwal which L 
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'8lso in Punjab-and I know intimately 
about it-is producing very biflh Qua-
lity of woollen aoods, this is, perhaps, 
One of the biggest units in India pro-
..ducing blankets, suitinss and other 
woollen goods whiC'h are requIred very 
,badly in our country. All this was 
.setting and so, Government had to in-
tervene. This is a policy of our Gov-
ernment to take over units 'which are 
not being run properly. which are sick 
or where the interests of the employees 
.are involved. In this connection I must 
point out that Government have al-
.ready taken over 102 textile mills in 
this country and they are themselves 
managing at present J. 7 textile units. 
This is a part of our policy that where· 
ever it is felt that the employees' inter-
est are involved or public finance are 
involved or it is in the interest of Gov-
ernment to take It over, Government 
takes it over. So this unit also is one 
of those. I congr'atulate the hon. Min-
ister -<or taking over this organisation. 
Mr. SatYflgopal Misra as.ked why the 
Government did not take it over earli-
er when this UnIt was Roing on likES 
this for some years. Government was 
asking the management to look into it. 
but somehow Or other the other party 
was not taking interest. Whenever 
there is a dual control, it is very diffi-
cult for one party to haVe a rlecisive 
say and to have a decislon whic.h is not 
acceptable to the other party. In order 
to remove that anomaly. Government 
haVe done well in taking it over for 
which the Minister deserveS congra-
tulations. I congratulate him and sup-
port this Bill 
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SHRI C. T. DHANDAPANI (PolIa-
chi): Mr. Chairman, Sir, I rise to 
support the Bill moved by the Minis-
ter for taking over the British India 
Corporation Ltd. I am one for the 
nationalisabon of all the industrles 
which are producing goods intended 
for the common people. 

As far as this company is concerned, 
as stated by the ini~ter, it was incur-
ring losses right from 1971 and the 
management was not upto the satIs-
faction. A Committee was appointed 
and a report Was submitted. Action 1S 
being taken after a long time. From 
1971 to 1972, why has the Government 
not taken action on this report against 
this company? I am very sorry to see 
the sorry state of affairs of the func-
tioning of the financial institutions. 
They made the advances to this com-
pany. The nominees of the financial 
instltutions have collusions with this 
company and they do not report about 
the exact financial soundness of the 
company either to the Government or 
to the Company Law Board. That is 
the reason why the Central Govern-
ment has to come forward with a 
legislation with regard to many indus-
tries. We have seen many industries 
being taken over by the Government. 
The simple reason was this. A long 
rope was given to the monopolists as 
well as the capitalists. So, this state 
of affairs ~hould go and Government 
should take prompt action when they 
Ond that the company Is not In a good 
condition financially. Therefore, I 
would appeal to the Minister that at 
least in future. the Government should 
take prompt steps to see that this kind 
of activity is no~ continued in the 
flnanclal Institutions. 

(Acquisition of Shares) BiU 

I have known many cases in Tamil-
nadu where one industry had already 
been In "olved in some scandals. That 
industry wants to buy the shares of 
another company. The I.D.B.I. gladly 
made the ad vance of Rs. 3 crores to 
buy the shares of another company. 
That company is already involved irl 
the scandals. 

In the s~ e way, I have also come 
across an mteresting thing. The Bri-
tish India Company is a family of 
Bajoria. The company is in a finan-
cial crisis. That company was trying 
to acquire the share of another rom-
panv by getting financial assistance 
from the banks. I do not know what 
the State Bank is doing. I do not also 
know how they were ready to give 
the money to Bajoria Group. 

MR. CHAIRMAN: You ask the 
question from the Finance Minister 
and not the Industry Minister. 

SHRI C. T. DHANDAPANI: Of 
course. I hope he will convey this 
to the Minister of Finance. The Bri-
tish India Company tried to acquire 
the shares of Messrs. BadoIi woollens 
Ltd. They wanted to acquire 25 per 
cent of shares but luckily Government 
rejected the applications. Govern-
ment did not allow them to acquire 
these shares. The Company Law 
Board rejected that. The Manage-
ment has looted the company. They 
have not at all been running the Com-
pany as per regulations of the Com-
panv Law Board. How the mono-
poly Houses are being financed by 
these financial institutions, I want to 
know. So, such kinds of actions by 
these financial institutions must be 
stopped immediately. As far as 
nationalisation is concerned, as the 
previous speaker has said, we ate 
acquiring onlv the shares. I would 
request the Minister to take away the 
shares and nationalise this concern. 
The management has already looted 
the company. What is the necessity 
of paying them? I find that you are 
giving them Rs. 22 1akh!. It is not 
necessary, I think. Is it a reward for 
such persons who have already lootecl 
the eompany's money? 
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jow, Sir, abOut the employees, nor-
... ny, when a company is bein, taken 
over by the Government, the emplo-
"eel' interests must be taken into 
COllSideration. I am thankful to Shri 
Pranab Kumar Mukherjee for having 
liven assistance to the Buckingham 
and Carnatic MIlls in Tamil Nadu. 
This was mismanaged by the previous 
management. 13.000 workers were in 
volved. Mr. Pranab Kumar Mukherjee 
arne forward to help the industry. 
Pinance Minister also took equal in-
terest. Finally Prime Minister her-
self tOok interest and passed on orders 
to invest some money in BBcC Mills, 
and that has been done. As far as 
the employees' emoluments are con-
eerned, they are not getting the same 
emoluments which they were getting 
before take-over. He should not 
apply the same formula to the woollen 
mills. So, Sir, there should not be any 
difficulty in the matter of fixing the 
emoluments of these employees. 

I conclude bv appealing to the hon. 
Minister to bring in a legislation in 
the matter. Though it is not strictly 
relevant here, I wish that he brings 
in a legislation to take over the Buck-
ingham and Carnatic Mills in Tamil 
Nadu as early as possible. 

MR. CHAIRMAN: He is more in-
terested in Madras. 

SHRI C. T. DHANDAPANI: Of 
course you took interest. Your Minis-
ter was kind enough to help them. 
13,000 employees were saved for 
which I thank him. 

SUR! KHURSHEED ALAM KHAN: 
t also went there personal1y. 

:YR. CHAIRMAN: Mr. Khursheed 
Alam Khan is personally interested in 
,.,ur Madras. 

SHItI C. T. DHANDAPANI: I am 
thankful to him. By saying this I 
wekome the Bill and I support the 
measure. Thank Y01l. 
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'Itn I ~ ifRI' it: 0 ;ft' 0 11ft' f(c,enaf(iic: 
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w;:f f~tt T? 1:eor.r 'l'ffi"N t fit1 '"" 
~ ~~ ~ ~  ~ «1, 
~ if fi ~ m etft Jf1iTif ttq:(f' if 
~ ~ .rr I ~ ;,. q.«r NlfT '" 
~ 11 ~ ~ ~ ~ '"I 

~ CflJlf qt fifnrr \iff ~ '"' I 

"Frequent indiscriminate ,elec-
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......... .,.. : wwqir • .., ifttf 

~ t 1 ~ ~. ~ ifRft 
I17f _,-.wr ~, 1tif ~ ."rArQ: t 

'If) (R1W prr< ~ : 11'06" '"" 
VJ(fI« 1h"1: qr i I 

The cempany needs to make groJS 
sales of Rs. 16 crores to break e'Ven. 
It sJ)ends as many as Rs. 6 crdr'es on 
wages and BB. 7 ·crores on raw mate-
rials, its production capacity is 30,000 
worsted pieces of 70 metres 
each 50,OOOkg. of carpet yarn, 40.000 
kg. of hand-knitted yarn and 1 lakh 
kg. of hosiery. 

"The company's losses during 'tbe 
euttent year are feared. to jump to 
Its. 6 crores from over Rs. 3 crores 
dUMg 1979-80 as the mill is run-
ning at 30 per cent of the rated 
capacity_ During 1978-79 the com-
pay suffered a loss of Rs. 2.41 
-erores". 

~i 1{' q'h: ~ f ~ ~~ 

tf.'Fr, f~ i ll{r f;r«-.f ~ r li!f1l£d'r 

i fit7 r ~ ~~-~ ~iiT~(f ~ 

t-'(ri ~ T ftl~ r, .i~ ~ tt'U ~rtr 
fitrqr, 

'" cr~~ ~ Gfrd' 4-' 1ttt "'i ~, fm fiN 1 ~. ~ 

i\' 1ft film * '-"ifil' ~  ~ ;:rqr 
~i  ,T~ G)i -q t, m filf~ 

"("dir flAt acw 1Imi fifJqr, f l(~ 

.-lofI" t,~.,. it .... d' i ~~, 

Jlft, .~d , ~ "'" fi r~ t, 
~ ........ ~~.1t T ~ It( ,t 
\J';4iT \iT '{e' ifq ~~  it f~ 
fit(tf'.,-r ~, ~ ~ ~ ~i.,.r 
"'rltlt I ~~~ \ill '{d':r fq-rf ~i  it11'i1' 

Aiqr t \!.(~ ~ 1fr~r f ~ r ~  
~. ~icf1  ~l ~ lrrfti f ~ ~ 

-hT t;, itff i ~d ~(f t, t @f1' 
i" ~~ ~ il' . 

(Acquisition of Shares) Bill 

THE MINlSTJIR OF STATE IN 
'tkl: MrNlS'l'ltY OF COl\!Ml!:RCE 
(BHRi: 1tHtnlstmlJt) ALAM JlHAN) : 
At the ou~ I must really ~aa . 

the Hon. Members frolQ both sides, 
w-ho in the 'first instance, have an 
a r~iated Government's decision to 
aequire compulsorily private shares 
in these two units. Besides that I am 
also \rery grateful for the valuable 
suggegttbns given by a number -of 
hon. Members. We will certainly keep 
these valuable suggestions in view. 
We will see that whatever best ad-
vantage can be taken of these valu-
able suggestions. We would not hesi-
tate to do so. I assure the hon. Mem-
beTs that we have made a special note 
of wha~ver they have said and we 
will certainly give a due consideration 
to them. 

I would not like to ·take much time 
ot the han. House, but I would cer-
tainlv like to refUte certain allegations 
made bv hon. Members, particularly 
by Shri Satyagopal Misra. He alleged 
that the Government had kept the in-
terests of Bajodas in view. If the 
Government had any interest in Ba-
joria family, they would not have ac-
quired the shares in this fashion. 1 
mav aSSUre hoo. Mem1ters that we do 
not have any interest in Bajorias or 
Kajorias or anybody. We have got 
int~rest in our policies, in the workel"S 
of those units aftci the workers in 
general. 

It is a fact that the cloth rodue~ 

by these two \iftlts "as known an over 
the country. I can assure the Hon. 
Members that this cloth will again be 
in the market with a bang. And you 
woald fiDd that Ilai ImU and Dharl-
walt the names which had faded out 
for a little while, are there sh1ning 
with Ute lustre of their own. 

Mis:raji has a.eeI as to why "no ac-
tion' was takea wh.1!n thea'e mills star-
ted losing. As al) Hon. ~e ber has 
~ntiol 1ed. upto 1,,", these tniUs were 
making quite a 100d prolt. Yb ...... 
fo~ -at that st.Ie, it w .. ...not 'Possible 
to mtel'vene and acquire' CbmP«Iaodly 
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......... Btlbt from una to 1'-
*-e _ill. 1tanec1 loeiDl and, there-
fOre, iMmediate aetion wa'S taken. 

1 .... 1aIII. 

A point was ralsed as to what was 
the naeesstty for promu1aating an 
Ortlibance. It is obvious that if we 
.... uld have i1ltroduced. • Bill for com 
pulsory acquIsitIon of these shares, 
the parties who were responsible for 
try-inc to run these units to destruc-
tion would haVe known oar intention 
and you know what they would have 
done, as was done in tho case of the 
Ba.!"eilly Sugar Mills. Since we did 
not want to give them any chance, 
we did not give them any information 
in advanee. They were taken by sur-
prise and in this way We have saved 
practically everything that belongs to 
these mills and that should have been 
with these mills. 

As Shrl Bhatia rightly mentioned 
these mills had their own name In the 
-country. Thev will again be back 
and you will find their cloth in all the 
cities. I assure you that the cloth 
that will be produced in these mills 
w111 be of the highest order. We will 
ensure that the best quality cloth is 
produced there. Besides, I have given 
special instructions that not only the 
best quaJ.i4r expensive cloth should 
be produced but 8 certain percentage 
of cheaper cloth sbould alSo be pro-
dQced, a& we are producing in our 
me mUla, tor the use of the poorer 
, sections of the seciety, So that they 
eaa also be beneftted by these mills. 

As Shri varma said I quite appre.. 
cb\te that there cannot be any two 
oJ)intons about the acquisiticn of 
abates. A question was asked why it 
was not dOJ;le earlier. As I mentioned 
-eatUer, upto 197'7 there was no oC-
casion for the Government to inter-
v..-.e, .because the mtlls were not 
I_It .ratHr taey wete makin, pro-
~. '. ----_. 

(AcQuilition of Sha.re.) Bill 

l 138ft t'v.e thta «8SUftllQe th1lt we 
Will tio ~tbin  pos$lble to Matere 
the health <If tMIae mills land to ensure 
that they go into production with full 
steam. I am sorry, I do not know 
anything about the leather faetory. 
because that was not connected with 
this matter. In any case, I will look 
into th<e matter. If there is something 
wrong there, certainly we would ]ike 
to take corrective action in that case 
a180. 

Another hon. Member said that 
SInCe some of these financial institu-
tIons provide money to these mills. 
and theIr representatives are nonuna-
ted to the Boards of these mills, whf:n 
t!1ev started falling SIck, why did they 
not warn their oWn institutions well 
In tIme so that the situation clluld 
rtt.ve been saved. It is a very valid 
~u estion aDd I can assure the House 
that the Government IS .seized of this 
fact and surely something will be 

done so that in future som2 arrange-
ment is made. At the ftrst 'Sign of any 
sIckness in the unit. it is the responsi-
bility of the nominees of the finan-
cial institutions in the Board to repc>rt 
this fact to the concemed authorities. 
the financial Institutions, the Central 
and State GovPlnments, So that re-
nlPriial e sur~ are taken, and thtase 
remedial measures should be such 
that correctivt! &ction could be taken 
to ensure that thev are not nm to 
destruetion and that they do not in-
pur heavy lo ~es. 

Coming to the money paid for the 
shares acquired, I Il'ust say thet we 
have paid only Rs. 10 for a prefereace 
share which has a face value of Bs. 
100 and 10 paise for an ordinary share 
of the face value of as. 5. Tbay 
haVe lot har.dlv 10 per cent and this 
is because of the negative value of 
the shares. So it cannot ~ assumed 
that Government have been quite 
liberal to Bajorias or Xajorias. We-
have not been liberal and !We do 1101: 
wish to be liberal at all. 

MR. etlAJlU,IAN: Who are these 
!&joNas? -Bajodas is an rilhi-
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SHRI KRURSHEED ALA.M.KHAN: 
I do not know. I only repeat what 
I heard from \ the other benchea. 

Shri Suraj Bhan wanted to know 
why the name British India Corpora-
tion is still being continued. I agree 
that these mills are known to the 
public by the familiar names La! Imll 
and Dhariwal. The British India 
Corporation is the registered name 
and it cannot be changed except "Jy 
following a certain procedure, whi<'h 
is a lengthy procedure. 

~ ",,,tn flfllf i ~ (lfTfa~i ~  

~ if if111 e. C:lWf cf f~ I 

MR. CHAIRMAN: No, no. How can 
he do it unless he knows the law? He 
should know the law, then he can 
tell. He will study the law and con-
sult the Law Department and give you 
the answer. 

SHRI KHURSHEED ALAM KHAN: 
You correctly said that the British 
haVe gone and when the British have 
gone, the paraphernelia remaining 
there should also go. I do not give 
anv assurance, but this is how I feel. 

Another hon. Member has asked as 
to why timely action was not taken 
for the modernisation and for getting 
new equipment for these mills. I 
would like to mention for the infor-
mation of the Hon. Members that we 
have already estimated the cost of 
modernisation at Rs. 340 lakhs and 
out of this, already we have spent as 
on 31-3-1981 RB. 275.55 lakhs on the 
modernisation and the machinery 
which was lying at the port, as has 
been mentioned by another Han. 
Member, ha9 already been brought b 
Kanpur, it has already been installed 
and in fact, about two months ago, 
I personally went there to inaue;urate 
that section and that is the com bing 
machinery and it is already in action 
and in production. 

Sir, _lother point was raispd as to 
why ~ compulsory acquisition of 
ihe shares was used and not the word.' 

(Acquisition of Shtlt'es) Bill 

'nationalisation'. There, We have bean 
rather careful on account of one fact 
that the advantage in acquisition of 
~hares is that simultaneous control is 
obtained over the subsidiary and 
other units of these companies. That 
is the only advantage that has been 
kept in view. 

As far as the interest of the wor-
kers is concerned. I can assure the 
tHon. Members on both sides that the 
interest of the workers is as dear to 
us as to them and we would not allow 
their interests to suffer On any ac-
count and I can assure you that they 
will not lOse anything. 

Very correctly one Hon. Member 
from the other side mentioned about 
Buckingham and Carnatic Mills. We 
have not taken the Buckingham and 
Carnatic Mills, but for the sake of 
13,000 workers there we intervened 
and We ensured that the mills were 
reopened. The lock-out was declared 
for three months, but we took special 
interest in ensuring that thOse mills 
were again in action and in produc-
tion and we arc gl:ld to say that those 
mills are noW producing and are now 
in action and there is no worry about 
workers on that account. I can assure 
this that the interest of the working 
class is always foremost in our mind, 
In our policy, in our deciSion and in 
our actions. 

Sir, an Han. Member said about 
some e ~ hair an of the BIC. Well, 
that Chairman is not present in this 
House, and I am afraid it will not be 
possiblp for him or for me to answer 
On his behalf, but I can assure you 
that we will not allow anything of 
that sort to be done because now we 
have the control over the Board of 
Directors. No doubt, at that time the 
Chairman of the Board of Directors 
was appointed by us, but the majority 
of the Directors Was not with us and 
that was aur main problem and tbat 
was tbe main trOUble which WI! WM'e 
facIng at that timC'. 

About the sates agents, 1 can u-
sure the Hon. Kembers that we .re 
very particular tn ensUring a~c! In 
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so»eening the agents _fore they are 
appointed because these sales agents 
are like our eyes and ears and unless 
We have proper &.nd good sales .,ents, 
It would not be polsible for us to sell 
our product and because we want to 
sell our product, we will be careful 
about it. , II 

Another thing which was said was 
that we are always thinking of some-
thing export oriented. No doubt. the 
Hon. Members will agree that we are 
in a very bad situatIon as far as the 
exports are concerned. Therefore, 
every possIble effOrt is to be made on 
this account But there is no question 
of 'export oriented' because these mills 
have been supplying cloth for the pub-
hc for the forces and for our para-
mlhtary forces and they will continue 
to do It. But at the same time I would 
very hul'rlbly submit that unless the 
name of Lal Imli and Dhariwal re-
mams In the export market it will not 
be in the mterest of these m.ll1s or in 
our own interest because once you are 
elbowed out of export market, it is 
very difficult to COme back. 

As far as the mterest of the dome&-
tlc requlrement is concerned, I would 
llke to menbon here that we have got 
111 NTC mills Wlth us and you would 
be glad to know that we are produc-
ing about 70 per cent of the cloth only 
for the lower income groUP people in-
cluding 350 million metres Janata Cloth 
which is produced for the poorer sec-
tion of society. In fact the mills which 
we have got are the clothlers of the 
nation. We are very proud that theY' 
are the clothiers of the nation. I sup-
pose I have been able to explain every-
thing. 

As far as 'birdey parivartan' is con-
eJtrDed. our 'birdey' is very pure, simple 
and 80ft. 

.. I would once again thank the hon. 
Members for their valuable SUleea-
tiona. I.am very happY' that this acqui-
sition of the sures compulsorilY' baa 
been supported by aU, for which our 
tbanka are due to the Hon. Kemberl. 

(SAKA) COrpmrGtion L:kl. 3S8. 
(ACQuisition 0/ 8,",,,es) BiR ~ 

l.~  1I1-m: ~ : ~. ~ 
;f q: qr ftf:' {q' ~l ei ~~ an 
SlI'I'if 'RI'ff f'lf'\"'{ -«if ~ tr't§ a ~ c  
' .. , --. ... :\..' 
~ Wq' I ~~ q ~ (T I <t: ~.~ I 11';:rGr-

1i'a" if 11'1" ~ -rll1: ~iT , 'A"N ~i
Mi ~~1  ifffi ~ f'1: l~iti ~ cifiTt ~ rtn  

ctifli t ~f ~ ? 

SHRI SURAJ BHAN: Workers should, 
purchase the shares also. 

SHRI KHURSHEED ALAM KHAN: 
It IS well understood and generally ac-
cepted policy of our party that the 
workers participation In the manage-
ment IS an accepted fact. 

'11' ~  !. ~ ti~ : ~~~ ~ if 
~ lllll ~ f11 ~T ~nf~~ , ~ ~ ~ 1 T 

T~ffi  R fet: ~ ~ ~ ~T  ifii~ lfT '1'61 

lit rf~ t ~ ~re ,.. ~ l(T Pffl'T ? 

MR. CHAIRMAN: Indlrectly it means 
that. 

SHRI G. M. BANATWALLA (Pon-
nani). I am on a point of order. ae-
fore we put the question, let us have 
a MinIster of Cabinet rank present in 
the House. Let the Government--not 
~a e the House So lightly. Strictures 
from the Chair I beseech you. Sir. 

MR. CHAIRMAN: I leave this ques-
tion to the han. Speaker to decide. I 
am not going to make .... 

tSf'l ~ IIm'rIf 'If: ~ al ~ 
rn ~ ft;rtJ: ~ t t I 

SlIRl HA1UKESH BAHADUR: 'J.'bI». 
kind of matter has been taken up 111 
the House several times. 

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Why should the7 __ 
any dlstlnction? Minister is a I4lDla-
ter. Why should tbey make a dlstlnc-
tion? .,t(lfltem&ptionl) 
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suaI R. L BHA'IlA (Amrltsar): MR. CHAIRl\IIAN: The question 1'* 
'Shri BanatwaUa raised an objection 
or made 'Seme suggestiGll. Are they "That the Bill be passed." 
Bot satiilfted? It does uot make a 
difference whether a Cabinet 
Minister is there or a Minister 
of state is there. He is inch8rge. He 
has very well satisfied the House. He 
has replied to each and every point of 
the House which was raised here. We 
are satiafted. That is the reasOn why 
we are passing it unanimously. 

MR. CHAIRMAN: I noticed that the 
Cabinet Minister has been sitting all 
the time when the debate was going 
em. Just ODe Or two minutes before he 
left the House. He might have gone to 
ease himself. Why do yOU not allow 
him to go? He was sitting here two 
minutes before. 

The question is: 

"That the Bill to provide fOr the 
acquisition of certain shares of the 
British India Corporation Limited 
with a view to securing the proper 
maDalement of the aftairs of the 
Company and the continuity and de-
velopment Of the Production of 

goods Which are vital to the needs 
Of the country and for matters con-
Meted therewith or incidental 
thereto, be taken into consideration." 

The motion 'WCI. adOpted. 

MR. CHAIRMAN: Now, we shall 
. take up l!lause-by-clause consideration 
of the Bill. 

The (I_stion is: 

"That Clauses 2 to 21 stand part 
of the Bill." 

The motion was Gdopted. 

Clauses 2 to 21 were added to the Bill. 
Cl.at.&se 1, Ae Bnadtng Ji'ONn.u14, the 
.Preamble afti the TitM W'e7'e odded to 

the BtU. 

.$H. KHUB8HEED ALMd KHAN: 
1 bes to move: 

I Hl}"hat the Bill be .pal8ed." 

The motion was adopted. 

16.16 hrs. 

DALMIA DADR! CEMENT LIMITED 
(ACQUISITION AND TRANSFER 
OF UNDERTAKINGS) BILL 

MR. CHAIRMAN: Statutory Re-
solution-Shri T. R. Shamanna. He is 
not here. So, the Statutory Resolu-
tiOn has not been moved because he 
is absent from the House. 'r 1e hone 
Minister. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHlU 
CHARANJIT CHANANA) : Mr. 
Cbail'Trlan, Sir, I bes to move:" 

"That the Bill to provide for the 
acquisition and transfer of the 
undertakings of the Dalmia Dadri 
Cement Limited with a view to 
securing the proper ana~e ent of 
such undertakingS 10 as to subserve, 
the interest of the general public by 
ensuring the continued manufacture, 
produetion and distribution of 
eement which is eseential to the 
nee_ of the economy of the country 
and for matters conneeted therewith 
or incidental thereto, be taken into 
consideration." 

As the 1touse is already aware, the 
Dalrnia Dadri Cement Limited (Ac-
qllisltion & Transfer of Undertakings) 
BtU 1&81 was intt'bduced In this House 
on '5th May .thIs year, but could not 
be taken up for consideration during 
the Budget Session due to paucity ot 
tiWle. The lIill bad 'tlGUlht approval 
to the nll&natisation t1f the cement 
Undertakings of Dalmia Dadri Cement 
Limited and to its vesting on its 
:rationaUsation wtfth the Cement Cor-
JI8ftltion of India. 

Before 1 request this House for con-
sideration of the Bttt .and its passin" 

• Moved with the reomnmendaUon Of the '!-resident. 


